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O R D E R 

01.11.2018   Learned counsel for the appellant submits that in view of the 

interim order passed by this Appellate Tribunal in another appeal, the 

monitoring agency is not in a position to pay the Sales-Tax as demand notices 

issued in March, 2018.  The Adjudicating Authority though notice the same but 

had not passed any order but give liberty to move before this Appellate Tribunal.  

In the circumstances, we are not inclined to make any observation in this appeal 

but we allow the appellant to file an Interlocutory Application in ‘Company 

Appeal (AT)(Insolvency) No. 164 of 2018’ and ask for appropriate relief.  

 The appeal stands disposed of.   

 
[Justice S.J. Mukhopadhaya] 
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[ Justice Bansi Lal Bhat ] 
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